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CHUATTISGARH ACT
(No. 11 ol 2002)

THE CHHATTISGARH EXCISE {AMENDMENT) ACT, 2002

An Act further to amend the Chhattisgarh Excise Act, 1913 (Na, 2 of 1915).

Be itenacted by the Chhatiisgarh Legislature in the Fifty-third Year of the Repubilic ol India ‘ . '
‘follows :—

(1) This Act may be called he Chhattisgarh Excise (Amendment} Act, 2002~ Shorttitle Extent and
' - Comntenvement.

(No. 11 of2002).
(2) It extends (o the whaole of Chhattisgarh State.

3) It shall come into force {rom the date notificd by the State Government init's
official Gazetle,

“-After seetion |8 of the Chhattisgarh Excise Act 1915 (No. 2 of 1915) (kereinafier referred  Insertion pfNow Sce-
‘" loasa Principal Act) (hé new section 18 A shall be insered, as [ollows :— ‘tion 18 A. :

Section 18 A-Exclusive privileges of manufacture sale elc. may be granted—

Nolwillulanding any thing contained in the Act, the State Government may
State Beverages Corporatian

; wbﬁgﬁ% VECABISHG 1
AR T

Govemment. may grant nccessary licence to the Chhattisgarh Siate Beverages
Corporation Limited for the aforesaid purpose.

-k3) The Clhhatlisgarh State Beverages Corporaion Lid., after the grant of such
licence may open its branches/depots in the Staic in sich places and subject to
such conditigns as the Excise Contmissioner may specily.

- ) In sub- section (1) of section 34 of the Principal Act, the words "nol fess than ~ Amendment of Scc.
ane month" shall be added after the words "imprisonment For a icrm”. for the o A (D

words "five hundercd” the words "live thousand™ and for the words “live

thousand" the words "twenty five thousand” shall be substuuted.
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CHHATTISGARH ACT
(No. 13 of 2004)

THE CHHATTISGARH EXCISE (AMENDMENT) ACT, 2004

An Act lurther ¢o amend the Chhattisgarh Excise Act, 1915 (No. [Enf 1915).

Be it enacted by the Chhattisgarh Legislature in the Flﬁy -Fifih year ol thc Repubtic of

India as follaws :-
L (4]
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This Act may be calied the Chhattisgarh Excise (Amendment) Act, 2004
MNo. 12 of 2004),

It extends 10 the whole of Chhattisgarh.

It shall come into force from the date of fis publication in the official
gazelte.

After Section 28 of the Chhattisgarh Excise Act, 1915 (No. 11 of 1915) (hercinafter re-

ferred to as the Principal Act), the following new seciion shall be inserted, namely :-

“28-A
Payment of
Supervl
s i o n
Charges.

The State Government may by general or special order in wriling direct that
the manufacture, impori, expoen, tenspert, storage, sale, purchase use,
collection or cultivation of any inloxicant, denatured spirituous prepara-
tions or hemp shall be under the supervision of such Excise staff as the
Excise Commissioner may deem proper 1o appoint in this behalf and that

" the person manufacturing, importing, cxporing, transponmg, storing, sefl

ing, purchasmg, using, collection or cultivating the intoxicant or denatured spirituous
preparations shall pay 10 the State Govemment towards supervision charges as Levy
as may be imposed by the State Government in this belialf,

Provided that the State Govemment may exempt any class ol'pc_rsoh or

any institution from paying the whole or any part of such Levy.”

Shore title, exdent
and Commence-
ment,

Insertlon  of nmew
sectlon 28-A.
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CHHATTISGARH ACT
(No. 4 of 2020)

THE CHHATTISGARH EXCISE (AMENDMENT) ACT, 2020.

An Act further to amend the Chhattisgarh Excise Act, 1915 (No. 2 of 1915).

Be it enacted by the Chhattisgarh Legislature in the Seventy-First Year of the

Republic of India, as follows:-

1. (1) This Act may be called the Chhattisgarh Excise
(Amendment) Act, 2020.

(2) It extends to the whole State of Chhattisgarh.

(3) It shall come into force from the date of its

publication in the Official Gazette.

2. In the Chhattisgarh Excise Act, 1915 (No. 2 of
1915), (hereinafter referred to as the Principal

Act), in Section 2, -

(i) clause (1) shall be re-numbered as (1-a);

and

(ii) before clause (1-a), the following shall be

inserted, namely:-

"(1) "Agency" means firms registered
under The Companies Act, 2013 (No.
18 of 2013), The Partnership Act,
1932 (No. 9 of 1932) and

Proprietorship Firms;"

Short title,
extent and
commencement.

Amendment of

Section 2.
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Amendment of 3.

Section 17.

Amendment of 4.

Section 38-A.
(a)

(b)

(©)

In the Principal Act, in Section 17, in sub-section
3).- |

(i) in clause (a), for the punctuation semi colon

";", the punctuation colon ":" shall be
substituted; and

(ii) after clause (a), the following shall be
inserted, namely:-

“Provided that the above provision

shall not be applicable for those

National/State Highways which pass

within any municipal area.”
In the Principal Act,-

in Section 38-A, for the words "three hundred
rupees" and "two thousand rupees", the words
"ten thousand rupees" and "fifty thousand

rupees" shall be substituted, respectively;

after Section 38-A, for the punctuation full stop
".", the punctuation colon ":" shall be substituted,;

and

after Section 38-A, the following shall be added,
namely :-

“Provided that in case of licenses
managed by the State Government or
Corporation fully owned and controlled by the
State Government, employees appointed by
agency authored by them in due course shall be

responsible for unlawful act. The burden of said
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illegal act shall be on such person own whom

offence has been imposed.”

For Section 39, the following shall be substituted,

namely:-

"39. Penalty for misconduct by licensee, etc.-

A holder of a license, permit or pass granted

under this Act or any Person in the employ

of such holder and acting on his behalf, who

intentionally,-

(a) fails to produce such license, permit or

(b)

pass on the demand of any Excise
Officer or of any other Officer duly
empowered to make such demand,
shall be punishable by an
imprisonment for term upto three
months or a fine of twenty five

thousand rupees or both;

save in a case provided for by Section
34, contravenes any rule made under
Section 62, shall be punishable by an
imprisonment for term upto three
months or a fine of One Lakh rupees
or both;

does any act in breach- of any of the
conditions of the license, permit or

pass not otherwise provided for in this

" Act, shall be punishable by an

imprisonment for term upto three

Amendment of

Section 39.
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months or a fine of One Lakh rupees
or both:

Provided that in case of
licenses managed by the State
Government or Corporation fully
owned and controlled by the State
Government, employees appointed by
agency authorised by them in due
course shall be responsible for
unlawful act. The burden of said illegal
act shall be on such person own whom

offence has been imposed."

Amendment of 6. In the Principal Act, in Section 44,-
Section 44. (i) in the first proviso, for the punctuation full
stop ".", the punctuation colon ":" shall be
substituted;

(i)

after the first proviso, the following shall be
added, namely :-

“Provided further that in case of licenses
managed by the State Government or
Corporation 'fully owned and controlled by
the State Government, employees appointed
by agency authored by them in due course
shall be responsible for illegal act. The
burden of said illegal act shall be on such
person own whom offence has been

imposed.”
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